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39 booked in 13 days in action on
organised crimes in NW Delhi

Abhay@timesofindia.com

New Delhi: In a special drive
conducted between April 1
and April13 against individu-
als involved in organised cri-
mes, Delhi Police registered
39 cases. These cases were re-
gistered at 11 police stations
in the Northwest district.

A police officer explained
that while a total of 33 cases we-
re registered under Section 112
(petty organised crime), the re-
mainingonesfellunder Section
111 (organised crime) of Bhara-
tiya Nyaya Sanhita. “Soon, we
are likely to initiate the process
to confiscate properties earned
through illegal means in these
cases,” the officer said.

Police said that these indi-
viduals were frequently com-
mittingcrimes, posingathreat
to others in the district. Maxi-
mum seven cases under the
petty organised crime catego-
ry were registered at the Sub-
hash Place police station, follo-
wed by Jahangirpuri with six
cases and Keshavpuram with
five cases. Most organised cri-
me cases, totalling four, were
registered in Ashok Vihar.

In one of the cases, Asif
was booked for petty organi-
sed crime. “Asif hasbeenenga-

Police said that
these individuals

were frequently
committing crimes,
posing a threat to
others in the district.
The local residents
were reluctant to
come forward to
lodge complaints

gingincriminal activitiesfora
long time, instilling fear
among local residents, With a
history of drugaddiction, he's
involved in multiple cases of
burglary, theft, and housebrea-
king. Despite numerous ar-
rests, he continues to commit
crimes upon release. His acti-
vities have made himanuisan-
ce,” the officer said further.

Police added that the local
residents were reluctant to
come forward to lodge comp-
laintsagainsthisongoingeri-
minal activities.

In another such case, Ha-
rish alias Jehar, a resident of
Ashok Vihar Phase-I, was boo-
ked. He has been engaging in
criminal activitiessince child-
hood, driven by a desire for a
luxurious lifestyvle. He's invol-

ved in multiple cases, inclu-
ding robbery; theft, and arms
act offences. “Harish, along
with associates Chaman and
Sahil, formed a syndicate to
carry out organised crime, in-
stilling fear among local resi-
dents,” the officer said.

Deputy commissioner of
police (Northwest) Bhisham
Singh said that the drive was
launched to curb organised
crime in the region. “Levera-
ging the two sections of BNS,
police aim to ensure that the-
se criminals face prolonged
jail terms, effectively deter-
ring future crimes and en-
hancing public safety.”

Section 111 of BNS deals
with a variety of offences such
askidnapping, robbery and cy-
ber-crimes. Under Section 2 of
111, the most severe punish-
ment includes the death penal-
ty or life imprisonment, along
with a fine of Rs 10 lakh if the
crime leads to death. For other
cases, the subsections detail
minimum sentences, which
can be extended depending on
the circumstances.

Section 112, related to pet-
ty organised crime, stipula-
tes a prison term of at least
one vear, potentially exten-
dingup to seven years.
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Protests in Khetri over custodial death, police station staff axed

https://timesofindia.indiatimes.com/city/jaipur/protests-in-khetri-over-custodial-death-
police-station-staff-axed/articleshow/120289578.cms

Apr 15, 2025, 12.34 AM IST

Jhunjhunu: A 28-year-old man detained for questioning in a theft case died in police
custody under suspicious circumstances at Khetri police station Sunday night, triggering
protests from family members and his villagers from Sikar Monday. The incident led to
removal of the entire police station staff, including Circle Inspector Gopal Lal Jangid.

The deceased, identified as Pappuram Meena from Sipur village near Ajitgarh in Sikar
district, was detained for questioning in connection with a guar (cluster bean) theft case
reported in Feb from Karamadi village in Jhunjhunu district. According to family members,
Meena was allegedly subjected to torture for about a week before his death.

Police officials report that Meena's health deteriorated while in custody and despite being
transferred from Khetri to a Jhunjhunu hospital after initial treatment, he couldn't survive.
The incident sparked protests, with members of the Meena community from Sikar
gathering outside the Khetri police station Monday morning. The protesters put forth
couple of demands, including dismissal of all involved police personnel, murder charges
against the DSP and the removed Circle Inspector, compensation of Rs 1 crore for the
family and govt job for the deceased's kin.

Jhunjhunu's Superintendent of Police, Sharad Chowdhary said the entire Khetri police
station staff was reassigned in accordance with National Human Rights Commission
guidelines about custodial deaths. A new team from the Police Lines, led by CI Mangilal
Meena, subsequently took charge of the police station Monday. "The post-mortem will be
conducted under judicial supervision with complete videography by a medical board," said
Chowdhary. "Additional SP Devendra Singh will investigate the death case and any
negligence found will be dealt with according to rules," the SP said.

The protesters refused to accept Meena's body or allow a post-mortem until their
demands were met. Additional police forces were deployed in the area to maintain law
and order, while negotiations with the protesters continued into the evening. The SP said
he has sympathy with the family of the deceased and assured appropriate action against
those found guilty in the investigation.
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Union Home Minister and Minister of Cooperation Shri Amit Shah addresses the
All India Forensic Science Summit 2025 organised by NFSU in New Delhi

PM Modi’s vision changed the entire landscape of the country's criminal justice system
The use of forensic science is Iimperative to stop borderless crimes
In the coming decade, India will have the highest conviction rate in the world

It is important to make forensic science a part of the criminal justice system so that no
injustice is done to both the  accused and the  complainant

7 campuses of National Forensic Sciences University have been built across the country,
9 more campuses will be built in another 6 months

The government is trying to make the society crime-free by finding solutions to all
challenges using forensic sciences
NFSU is promoting trained manpower, research and indigenous technology
https://pib.gov.in/PressReleasePage.aspx?PRID=2121618

Posted On: 14 APR 2025 6:00PM by PIB Delhi

Union Home Minister and Minister of Cooperation Shri Amit Shah addressed the All India
Forensic Science Summit 2025 organized by the National Forensic Sciences University
(NFSU) in New Delhi today as the Chief Guest. The theme of the conference was 'Role
of Forensic Science in Effective Implementation of New Criminal Laws and Combating
Terrorism'. The conference was attended by many dignitaries including Justice V
Ramasubramanian, Chairperson, National Human Rights Commission (NHRC), Attorney
General Shri R Venkataramani, Rajya Sabha MP and Chairman, Bar Council of India Shri
Manan Kumar Mishra, Union Home Secretary Shri Govind Mohan and Vice Chancellor,
NFSU Dr. J. M. Vyas.

Paying tribute to Bharat Ratna Babasaheb Dr Bhimrao Ambedkar on his birth anniversary,
Union Home Minister Shri Amit Shah said that Babasaheb worked to finalize the
Constitution of India. It was a Herculean task to finalize the Constitution after thousands
of hours of intense discussion on every subject, but Babasaheb composed the
Constitution by incorporating all aspects keeping in mind the needs of the country and
with the idea of maintaining the relevance of the Constitution for many years. Shri Shah
said that our Constitution is not just a book. It has a system for the protection of the body,
property and honor of every citizen and forensic science is now playing a very useful role
in strengthening the criminal justice system associated with the protection of these three.
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Shri Amit Shah said that under the leadership of Prime Minister Shri Narendra Modi, we
are striving to make the justice system people-centric and scientific. Efforts are also being
made to ensure that those seeking justice get justice on time and also have the
satisfaction of getting justice. Through this, our aim is to create a safe, capable and
competent India. Union Home Minister said that to strengthen the criminal justice system,
the Government of India has brought three new criminal laws in the form of Bharatiya
Nyaya Sanhita (BNS), Bharatiya Nagarik Suraksha Sanhita (BNSS) and Bharatiya
Sakshya Adhiniyam (BSA).

Union Home Minister said that forensics is not a new idea in our country. Its detailed
description is found in Charak Samhita, Sushruta Samhita and Kautilya's Arthashashtra.
Acharya Kautilya has guided the world in detail on topics like toxicology, identification of
poison, body language of suspects, and identification of accused on the basis of speech.

Shri Amit Shah said that without forensic science, it is not possible to deliver timely justice
and increase the rate of conviction. He said that the entire scenario of crime has changed
today. Now criminals use different means of technology, information and communication,
due to which crime has now become borderless. Earlier, crime used to happen in a small
part of a district, state or country, but now crime has become borderless. Modern crimes
now transcend city, state, national, and even international boundaries. In such a situation,
the importance of forensic science has increased a lot. Shri Shah said that when PM Modi
was the Chief Minister of Gujarat and he was the Home Minister, the seed of Gujarat
Forensic Sciences University, planted by Shri Narendra Modi in 2009, has now grown
into a banyan tree in the form of the National Forensic Sciences University — the first
university of its kind in the world. He said that it is a matter of joy for him that when the
National Forensic Sciences University was established on 1 October 2020, Shri Narendra
Modi was the Prime Minister and he was the Home Minister of the country.

Union Home Minister said that PM Modi’s visionary leadership has brought significant
transformation to the country’s criminal justice system. He emphasized that a system has
been established where neither the accused nor the complainant is subjected to injustice.
To ensure this balance, integrating forensic science into the criminal justice process is
essential. Shri Shah highlighted that the steps taken in 2009 and 2020 to establish the
Forensic Science University are not only producing skilled professionals but also paving
the way for research across various fields. He noted that the university has become a
trusted institution for forensic analysis in complex cases and has also evolved into a hub
for equipping the country’s forensic laboratories with modern technology. He further
added that the university offers a wide range of programs, including degree, diploma,
PhD, and research courses. Additionally, it has developed and adopted numerous
indigenous technologies and has created toolkits to supply these innovations to police
forces across the nation.

Shri Amit Shah underlined that following the directive of Prime Minister Shri Narendra
Modi to get rid the country of colonial-era laws, work on finalizing new criminal laws was
carried out between 2019 and 2024. He noted that extensive discussions during this
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period revealed the extent to which the outdated laws were harming India's criminal
justice system. He emphasized that if laws are not updated in accordance with changing
times, they become obsolete and irrelevant. He added that the original intent of the old
criminal laws was not to deliver justice to Indian citizens but to uphold British rule. In
contrast, the three new criminal laws introduced under PM Modi’s leadership have been
crafted by Indians, for the protection and justice of Indian citizens. Shri Shah said that this
represents the most significant legal reform of the 21st century. He further explained that
the new laws provide a legal foundation for the use of modern technology and have been
designed with a forward-looking approach — incorporating not only current technologies
but also anticipating technological developments for the next 100 years. Union Home
Minister said that the new laws have formally defined e-documents and e-summons. He
explained that the method of technology used is irrelevant as long as the law recognizes
e-documents, and similarly, once people accept e-summons, the mode of delivery no
longer matters. He emphasized that technology has been integrated at every stage of the
criminal justice process — from the crime scene to investigation, and through to the trial.
Forensic investigation has been made mandatory for all crimes that carry a punishment
of more than seven years. He expressed confidence that these changes will lead to India
achieving the highest conviction rate in the world in the coming decade.

Shri Amit Shah said that the conviction rate in the country is currently stands at 54 per
cent. He said that terrorism has been defined in the new laws. Voice logs and digital voice
mail have also been given a place. Arrangements have also been made in BNSS to give
legal basis to audio, video recordings, videography of forensic evidence and digital
records in interrogation. Arrangements have been made to ensure justice within the
stipulated period by setting time limits for the police, prosecution and judicial system. He
said that its results have also started coming. In some cases, the rapist was convicted in
23 days and within 100 days the triple murder case was solved and the culprit was
punished. Union Home Minister said that this was possible because technical evidence
was recognized in the trial. He said that efforts have also been made to digitize the digital
system of the entire country. Union Home Minister and Minister of Cooperation said that
today 100 per cent police stations in the country have been computerized through Crime
and Criminal Tracking Network and System (CCTNS). About 14 crore 19 lakh FIRs and
their related documents have been made available online along with legacy data. 22
thousand courts have been equipped with the e-court facilities. Data of 2 crore 19 lakh is
available through e-prison. Prosecution data of 1 crore 93 lakh cases is available through
e-prosecution. 39 lakh forensic evidences are available online through e-forensics. He
said that 16 lakh alerts have been generated from this. Fingerprints of 1 crore 53 lakh
accused are available in the National Automated Fingerprint ldentification System
(NAFIS). These fingerprints have been shared with every police station. National
Database of Human Trafficking Offender is also available. Shri Shah added that this data
is separate right now, but in the next few years, the Home Ministry will hand over this data
to the investigating teams using Artificial Intelligence. He said that then it will become very
easy to formulate a strategy to prevent crime and it will also be very beneficial in
controlling crime.
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Union Home Minister said that due to the farsightedness of PM Modi, we had established
the National Forensic Sciences University in the year 2020 itself, while three new criminal
laws came into force in 2024. He said that seven campuses of the National Forensic
Sciences University have been established in different states of the country. 9 more
campuses will be established in the next 6 months. Apart from these, the establishment
of 10 more campuses is proposed. Shri Shah said that there will be no state in the country
where there is no campus of National Forensic Sciences University. We will work to make
each campus the best unit in the world by giving it one subject. The students of the
university will be helped in research and development so that they achieve heights in
research and make the campus the best in the allotted subject. Home Minister said that
after its completion, every year 36 thousand diploma and degree holder youth will pass
out from these campuses and strengthen our criminal justice system.

Shri Amit Shah said that there is a need for 30,000 trained professionals to visit every
crime scene where the punishment is more than seven years. He noted that each year,
around 36,000 students will graduate from the National Forensic Sciences University,
many of whom will go on to work in private forensic laboratories as well. He further
mentioned that the Ministry of Home Affairs (MHA) is working on an agreement between
private and government Forensic Science Laboratories (FSLs), allowing certain samples
received by government FSLs to also be analyzed by private labs. He added that NFSU
is advancing into several emerging fields, including drone forensics, smart city forensics,
marine forensics, and corporate forensics. Shri Shah also highlighted the growing
international presence of NFSU, stating that around 240 foreign students are currently
enrolled, and that the university will continue to expand globally in the coming years.
Union Home Minister emphasized the need to categorize offenders into habitual
criminals, those driven to crime by circumstances, and those who committed crimes out
of necessity. He stressed the importance of providing psychological counseling to such
individuals within jails, with the goal of encouraging them to become responsible citizens.
He expressed confidence that, under the leadership of Prime Minister Modi, India will be
able to develop a robust forensic science-based system for prisoner rehabilitation within
the next couple of years. Shri Shah also said that a Modus Operandi Bureau has been
established, which will play a vital role in controlling crime by analyzing criminal behavior
patterns. Shri Amit Shah acknowledged that the country faces numerous challenges,
many of which can be addressed through the effective use of forensic science. He called
for close collaboration between the Ministry of Home Affairs and the Forensic Sciences
University to work toward building a crime-free society through scientific solutions. Union
Home Minister said that, during the conference, young individuals were recognized for
their outstanding performance in the hackathon and their efforts to promote the use of the
Hindi language.

*kkkkkk

RK/VV/PR/PS - (Release ID: 2121618) Visitor Counter : 472



JAGRAN, Online, 15.4.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Jagran

Amit Shah Inaugurates Two-Day Forensic Science Summit In Delhi, Hails PM Modi
For 'Reshaping’ Justice System

During the event, Home Minister Shah launched two key publications — “Unfolding
Forensics”, a judicial primer for courts, and the Proceedings of All India Forensic Sciences
Summit 2025. He also distributed awards to winners of the All India Forensic Science
Hackathon and the Inter-campus Hindi competition.

https://english.jagran.com/india/amit-shah-inauqurates-twoday-forensic-science-summit-
in-delhi-hails-pm-modi-for-reshaping-justice-system-10230457

By Abhishek Sheoran
Published: Mon, 14 Apr 2025 08:57 PM (IST)
Source:JND

Union Home Minister Amit Shah inaugurated the two-day All-India Forensic Science
Summit (AIFSS) at Vigyan Bhawan in New Delhi on Monday. The event was organised
by the National Forensic Sciences University (NFSU) under the theme “The Role of
Forensic Science in Effective Implementation of New Criminal Laws and Combating
Terrorism.” The inaugural ceremony was attended by Justice Rajesh Bindal, Judge,
Supreme Court of India; Attorney General Shri R Venkataramani; Justice V
Ramasubramanian; NHRC Chairperson; Shri Manan Kumar Mishra, Chairman, Bar
Council of India; and Union Home Secretary Shri Govind Mohan.

During the event, Home Minister Shah launched two key publications — “Unfolding
Forensics”, a judicial primer for courts, and the Proceedings of All India Forensic Sciences
Summit 2025. He also distributed awards to winners of the All India Forensic Science
Hackathon and the Inter-campus Hindi competition. In his address, HM Shah praised
Prime Minister Narendra Modi’s leadership in transforming the criminal justice system.
He emphasised the importance of integrating forensic science to ensure justice for both
the accused and the complainant. Shah also highlighted NFSU’s growing role in training
professionals, conducting research and equipping forensic labs with modern technology.
He also noted that NFSU, established in 2020, is offering various programs including
degrees, diplomas, PhDs, and has developed indigenous forensic toolkits for use by
police forces across India.

Padma Shri Awardee JM Vyas, Vice Chancellor of NFSU, shared that the university runs
72 academic courses and has trained over 50,000 officers globally. He said NFSU
operates on a unique educational model combining education, research, training,
consultancy, and investigation, with plans to expand from 10 to 19 campuses.

The event saw participation from international delegates, forensic experts, law
enforcement officers and students from across the country.
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Forensic science key to timely justice, conviction: HM Amit Shah

https://morungexpress.com/forensic-science-key-to-timely-justice-conviction-nm-amit-
shah

New Delhi, April 14 (IANS): Union Home Minister Amit Shah said on Monday that modern
crimes now transcend city, state and even national boundaries, increasing the importance
of forensic science in delivering timely justice and convicting criminals.

Addressing the All India Forensic Science Summit 2025, organised by the National
Forensic Sciences University (NFSU), HM Shah said integrating forensic science into the
criminal justice process is essential to create a balanced system wherein neither the
accused nor the complainant is subjected to injustice.

Highlighting the reform brought about in the criminal justice system under Prime Minister
Narendra Modi, HM Shah said technology has been integrated at every stage -- from the
crime scene to investigation, and through to the trial.

He said forensic investigation has been made mandatory for all crimes that carry a
punishment of more than seven years, expressing confidence that these changes will
lead to India achieving the highest conviction rate in the world in the coming decade.

The conference themed 'Role of Forensic Science in Effective Implementation of New
Criminal Laws and Combating Terrorism' offered a platform to experts to discuss
development and adoption of indigenous technologies and creation of toolkits for police
forces.

HM Shah said the seed of Gujarat Forensic Sciences University was sown in 2009 when
PM Modi was the Chief Minister of Gujarat, and he held the Home portfolio.

The sapling has now grown into a banyan tree in the form of the National Forensic
Sciences University — the first of its kind in the world — which came into being in 2020,
he said.

The conference was attended by Justice V. Ramasubramanian, Chairperson, National
Human Rights Commission (NHRC), Attorney General R. Venkataramani, Rajya Sabha
MP and Chairman, Bar Council of India Manan Kumar Mishra, Union Home Secretary
Govind Mohan and Vice Chancellor, NFSU Dr. J. M. Vyas.

HM Shah said that to strengthen the criminal justice system, the Government has brought
three new criminal laws in the form of Bharatiya Nyaya Sanhita (BNS), Bharatiya Nagarik
Suraksha Sanhita (BNSS) and Bharatiya Sakshya Adhiniyam (BSA).

“Under the leadership of PM Modi, we are striving to make the justice system people-
centric and scientific,” he said.
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Three new criminal laws biggest reforms of 21st century: Amit Shah

https://theindianawaaz.com/three-new-criminal-laws-biggest-reforms-of-21st-century-
says-home-minister-amit-shah/

Apr 14, 2025

Home Minister Amit Shah has said that the three new criminal laws are the biggest
reforms of the 21st century, and the government is trying to make the justice system
people-centric and scientific. Addressing the All India Forensic Science Summit in New
Delhi today, Mr Shah said the government is working to ensure that those seeking justice
get timely justice and also the satisfaction of getting justice. He said, forensic science is
very useful in strengthening the criminal justice system of the country. Mr Shah said,
through this, the main objective is to create a safe and capable India. He said, if we have
to provide timely justice and increase the conviction rate, then it is not possible without
forensic science.

Supreme Court Judge Justice Rajesh Bindal, Chairman of National Human Rights
Commission Justice (Retd.) V Ramasubramanian, Attorney General of India R
Venkataramani also addressed the inaugural session of the Summit. Chairman Bar
Council of India and Rajya Sabha MP Manan Kumar Mishra, Union Home Secretary
Govind Mohan, Chiefs of Investigation Agencies, and delegates from different countries
were present on the occasion.

In a social media post, the Home Minister said that the Modi government is ruthlessly
rooting out drug networks. He said that the country’s agencies have seized 300 kilogram
of narcotics worth 1,800 crore rupees near the international maritime border. He added
that this operation is an example of the success of the government’s approach to rooting
out the evil of narcotics. The Home Minister noted that this seizure is another achievement
to build a drug-free India. Mr Shah has also congratulated Gujarat Police and Indian Coast
Guard on this major breakthrough.
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Amit Shah addresses the All India Forensic Science Summit 2025 organised by
NFSU in New Delhi

https://kashmirdespatch.com/amit-shah-addresses-the-all-india-forensic-science-
summit-2025-organised-by-nfsu-in-new-delhi/

By:Kashmir Despatch | Date: April 14, 2025
Vinod Bhat

Union Home Minister and Minister of Cooperation Shri Amit Shah addressed the All India
Forensic Science Summit 2025 organized by the National Forensic Sciences University
(NFSU) in New Delhi today as the Chief Guest. The theme of the conference was ‘Role
of Forensic Science in Effective Implementation of New Criminal Laws and Combating
Terrorism’. The conference was attended by many dignitaries including Justice V
Ramasubramanian, Chairperson, National Human Rights Commission (NHRC), Attorney
General Shri R Venkataramani, Rajya Sabha MP and Chairman, Bar Council of India Shri
Manan Kumar Mishra, Union Home Secretary Shri Govind Mohan and Vice Chancellor,
NFSU Dr. J. M. Vyas.

Paying tribute to Bharat Ratha Babasaheb Dr Bhimrao Ambedkar on his birth anniversary,
Union Home Minister Shri Amit Shah said that Babasaheb worked to finalize the
Constitution of India. It was a Herculean task to finalize the Constitution after thousands
of hours of intense discussion on every subject, but Babasaheb composed the
Constitution by incorporating all aspects keeping in mind the needs of the country and
with the idea of maintaining the relevance of the Constitution for many years. Shri Shah
said that our Constitution is not just a book. It has a system for the protection of the body,
property and honor of every citizen and forensic science is now playing a very useful role
in strengthening the criminal justice system associated with the protection of these three.

Shri Amit Shah said that under the leadership of Prime Minister Shri Narendra Modi, we
are striving to make the justice system people-centric and scientific. Efforts are also being
made to ensure that those seeking justice get justice on time and also have the
satisfaction of getting justice. Through this, our aim is to create a safe, capable and
competent India. Union Home Minister said that to strengthen the criminal justice system,
the Government of India has brought three new criminal laws in the form of Bharatiya
Nyaya Sanhita (BNS), Bharatiya Nagarik Suraksha Sanhita (BNSS) and Bharatiya
Sakshya Adhiniyam (BSA).

Union Home Minister said that forensics is not a new idea in our country. Its detailed
description is found in Charak Samhita, Sushruta Samhita and Kautilya’s Arthashashtra.
Acharya Kautilya has guided the world in detail on topics like toxicology, identification of
poison, body language of suspects, and identification of accused on the basis of speech.
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Shri Amit Shah said that without forensic science, it is not possible to deliver timely justice
and increase the rate of conviction. He said that the entire scenario of crime has changed
today. Now criminals use different means of technology, information and communication,
due to which crime has now become borderless. Earlier, crime used to happen in a small
part of a district, state or country, but now crime has become borderless. Modern crimes
now transcend city, state, national, and even international boundaries. In such a situation,
the importance of forensic science has increased a lot. Shri Shah said that when PM Modi
was the Chief Minister of Gujarat and he was the Home Minister, the seed of Gujarat
Forensic Sciences University, planted by Shri Narendra Modi in 2009, has now grown
into a banyan tree in the form of the National Forensic Sciences University — the first
university of its kind in the world. He said that it is a matter of joy for him that when the
National Forensic Sciences University was established on 1 October 2020, Shri Narendra
Modi was the Prime Minister and he was the Home Minister of the country.

Union Home Minister said that PM Modi’s visionary leadership has brought significant
transformation to the country’s criminal justice system. He emphasized that a system has
been established where neither the accused nor the complainant is subjected to injustice.
To ensure this balance, integrating forensic science into the criminal justice process is
essential. Shri Shah highlighted that the steps taken in 2009 and 2020 to establish the
Forensic Science University are not only producing skilled professionals but also paving
the way for research across various fields. He noted that the university has become a
trusted institution for forensic analysis in complex cases and has also evolved into a hub
for equipping the country’s forensic laboratories with modern technology. He further
added that the university offers a wide range of programs, including degree, diploma,
PhD, and research courses. Additionally, it has developed and adopted numerous
indigenous technologies and has created toolkits to supply these innovations to police
forces across the nation.

Shri Amit Shah underlined that following the directive of Prime Minister Shri Narendra
Modi to get rid the country of colonial-era laws, work on finalizing new criminal laws was
carried out between 2019 and 2024. He noted that extensive discussions during this
period revealed the extent to which the outdated laws were harming India’s criminal
justice system. He emphasized that if laws are not updated in accordance with changing
times, they become obsolete and irrelevant. He added that the original intent of the old
criminal laws was not to deliver justice to Indian citizens but to uphold British rule. In
contrast, the three new criminal laws introduced under PM Modi’'s leadership have been
crafted by Indians, for the protection and justice of Indian citizens. Shri Shah said that this
represents the most significant legal reform of the 21st century. He further explained that
the new laws provide a legal foundation for the use of modern technology and have been
designed with a forward-looking approach — incorporating not only current technologies
but also anticipating technological developments for the next 100 years.

Shri Amit Shah said that the conviction rate in the country is currently stands at 54 per
cent. He said that terrorism has been defined in the new laws. Voice logs and digital voice
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mail have also been given a place. Arrangements have also been made in BNSS to give
legal basis to audio, video recordings, videography of forensic evidence and digital
records in interrogation. Arrangements have been made to ensure justice within the
stipulated period by setting time limits for the police, prosecution and judicial system. He
said that its results have also started coming. In some cases, the rapist was convicted in
23 days and within 100 days the triple murder case was solved and the culprit was
punished. Union Home Minister said that this was possible because technical evidence
was recognized in the trial. He said that efforts have also been made to digitize the digital
system of the entire country.

Union Home Minister and Minister of Cooperation said that today 100 per cent police
stations in the country have been computerized through Crime and Criminal Tracking
Network and System (CCTNS). About 14 crore 19 lakh FIRs and their related documents
have been made available online along with legacy data. 22 thousand courts have been
equipped with the e-court facilities. Data of 2 crore 19 lakh is available through e-prison.
Prosecution data of 1 crore 93 lakh cases is available through e-prosecution. 39 lakh
forensic evidences are available online through e-forensics. He said that 16 lakh alerts
have been generated from this. Fingerprints of 1 crore 53 lakh accused are available in
the National Automated Fingerprint Identification System (NAFIS). These fingerprints
have been shared with every police station. National Database of Human Trafficking
Offender is also available. Shri Shah added that this data is separate right now, but in the
next few years, the Home Ministry will hand over this data to the investigating teams using
Artificial Intelligence. He said that then it will become very easy to formulate a strategy to
prevent crime and it will also be very beneficial in controlling crime.

Union Home Minister said that due to the farsightedness of PM Modi, we had established
the National Forensic Sciences University in the year 2020 itself, while three new criminal
laws came into force in 2024. He said that seven campuses of the National Forensic
Sciences University have been established in different states of the country. 9 more
campuses will be established in the next 6 months. Apart from these, the establishment
of 10 more campuses is proposed. Shri Shah said that there will be no state in the country
where there is no campus of National Forensic Sciences University. We will work to make
each campus the best unit in the world by giving it one subject. The students of the
university will be helped in research and development so that they achieve heights in
research and make the campus the best in the allotted subject. Home Minister said that
after its completion, every year 36 thousand diploma and degree holder youth will pass
out from these campuses and strengthen our criminal justice system.

Shri Amit Shah said that there is a need for 30,000 trained professionals to visit every
crime scene where the punishment is more than seven years. He noted that each year,
around 36,000 students will graduate from the National Forensic Sciences University,
many of whom will go on to work in private forensic laboratories as well. He further
mentioned that the Ministry of Home Affairs (MHA) is working on an agreement between
private and government Forensic Science Laboratories (FSLs), allowing certain samples



KASHMIR DESPATCH, Online, 15.4.2025

Page No. 0, Size:(0)cms X (0)cms.

received by government FSLs to also be analyzed by private labs. He added that NFSU
is advancing into several emerging fields, including drone forensics, smart city forensics,
marine forensics, and corporate forensics. Shri Shah also highlighted the growing
international presence of NFSU, stating that around 240 foreign students are currently
enrolled, and that the university will continue to expand globally in the coming years.

Union Home Minister emphasized the need to categorize offenders into habitual
criminals, those driven to crime by circumstances, and those who committed crimes out
of necessity. He stressed the importance of providing psychological counseling to such
individuals within jails, with the goal of encouraging them to become responsible citizens.
He expressed confidence that, under the leadership of Prime Minister Modi, India will be
able to develop a robust forensic science-based system for prisoner rehabilitation within
the next couple of years. Shri Shah also said that a Modus Operandi Bureau has been
established, which will play a vital role in controlling crime by analyzing criminal behavior
patterns.

Shri Amit Shah acknowledged that the country faces numerous challenges, many of
which can be addressed through the effective use of forensic science. He called for close
collaboration between the Ministry of Home Affairs and the Forensic Sciences University
to work toward building a crime-free society through scientific solutions. Union Home
Minister said that, during the conference, young individuals were recognized for their
outstanding performance in the hackathon and their efforts to promote the use of the Hindi
language.
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At of & faoq 3 W & e S Rren & uRexg &) sgam &1 sW
e B T W Bl AP & U BRRG AW B ST dgd orodl
M o e H g H Wew @ TN g @® OURD @1 Bhm

RIYT 3R BT SFT & 1Y 31 7 81 39 ot BRe 915y ! fbfoma wfey Ried
P T T SR

SR H AT BRETE TRy gHaRicl & 7 URIR &9, 6 AgH H 9 URIR 3R §4

HRRTS A9 & ST I T FAIfTa] &1 THIUH G B THS DI ORI Med S & g
WHR TARR

NFSU @ ¢S 8 UTaR, 38uM 3R el Seriaiol ol s fire 818
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g T8 Ud Fesikal B ot 3t W A o 7 Rk F g e g
fayfaeme (NFsU) gRT Saifsid Sifed URd arrae fas= T8 2025 & G=A
A & IR W I&Ifda fopam| = SMURIfA® ST & THIdl fharags iR sfdearg 9
e H e faq &t yfFeT favd R S s Frie | IS HFaeR 3TN
(NHRC) & 3{&I&f <qR[<l ot JHRISHH, el o-Rd 4 3R dheaml, ST IiNg
Ud IR SR 3 &A1 & remer ot g4 $UR s, H=<k1g 718 fea ot Mide @g
3R NFSU & Faufd ST, 3. TH. 1 1fed M UM sfaa Sufeyd U

YR ¥d SENITed 81 HIRIG fidsdx & St IR I Fiond ad g¢ db-=id g Fat ot
T e A Fel foh TR 7 URA & HIAU™ Hi 3ifdH WEY ¢ BT HH fdhar| g2 fawg
TR BRI Hel Bt e Iai & d18 WU B ifaH Y 1 HFTRY SR T, AfeT SR
J 3 B} SRRl B FH T IW BR 3IR 3AF auf db WA B URifwar §9E 381 &
R & a1y 9t ugqsh & Tt o Afau™ &t Xa1 o1 | ot 18 A Fal fob gaRT lae™
ol U e ol &1 390 8% ANR® & YRR, YUy 3R JHA &1 & Pt IaRIT HiSlG §
3R 27 f1F F e & 1Y IS forfia oiew Riew & a1 v § 3@ BRRG I189
3fdd IUARTt YfHresT AT TET |
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gt e =18 A BT fob YU 4 3= HIdl Sl & Aga H g =g YUt Bl 6 biad
(People-Centric) 3R 3R §91 & T TR g1 39 a1d &1 +f warg okt § & =g
TAH 91 &1 97T R A1 e SR =0 fies & S ot 811 39 Arenw 3§ [Riea, 9em
3R A HRA P 791 SHRT 3230 g | T8 HAl A gl foh ORI =am vomelt & It v
¥ i YR WHR YR T Al (BNS), R ANTRSG JR&T Ifedl (BNSS) 3R
YRTT T1e7 3ifAfH (BSA) & =0 H o U MRS ST A TS ¢

$<i T8 T 3 Fel b TR W H BRRYS Pig 7 fauR T8l 81 TR Ifgdr, gyd I
3R PIfe & iR H 391 faxgd faavur fiedr g1 oM sifeey 3 faw fagm, faw &t
UgaH, dferl & di8 didel, Sa-a1d & YR W SHRIUAl S UgaH o fawdl R
faxarRyde fay &1 anfe= farar g

oft 31fHd UM A P81 b BRIYS Y & TR IHg R I fEearr iR Sufiifg &t g g
Tyd el 81 I8 Pel b 3ol & T A WY T T URTLT 9 bl ¢ 31 URTeR
qPh-1dh, Y1 Td TR & SIeT-31ET AW BT YT Hd ©, o RT3 I :fga
(Borderless) B TR g1 Ugd $1gH foodft frat, Iow a1 <1 & foplt B @ i’/ & gYam T,
AifchT 31d SHISH STe<cid 81 IP1 5| HISH 3 Y, Iy 3R G & 1Y SARIAPI rAT3f
o1 off ITeR &1 T R 38T ¢ | T H RIS W2 &1 Hed 9gd 96 a1 ¢ | o X8 A Fel
fo A STt o9 ToRTd & T 9 SR 9 g W5t 9, 99 Widh St A 2009 T TORIT GRS
12T gHaRict T St OreT ST AT TS 98 A9 RS Jed gHaRic! dege & 0 J
g H 31Ut TR 1 gl giHaRic! s TS €1 S5 Pl b Ig Iieh forg gy b fawa 3
f 1 3fagaR 2020 B! TE EA BRIG Y JAARIET & R g3, 39 dod Hiat Sit
YA 3R 98 < & T8 1A 3|

F<i1g g T A et o W) off & oo 7 3w & forfirma e Rien & uftewa &1 9eam
&1 HM a1 g1 I6IH Hel o T AR F13 T8 § b o R SIRIY §, ST 1Y 3=
T 8 3R S wivard) 8, 39 WY foepa t s e 813U e wRe a5y &
forftma Sfew Rien &1 Tw 91 st 81 ot W18 7 Fal T B gy giaRict
91 & fo1T 2009 3R 2020 & 1 T3 Ugd J §H 7 Had URIAT AUTGR Iuas 1T, Sfcsh
3 &3 T SIHYH & I Ul Feltl | I gl fob BRRP Wrsy gHaRIcT wifed i |
BRRYE MHa B & e fAyT-g IRM & =0 & A 312 31 1Y &1, 3 & GRS
AsY B 3MYFP db1p Gedl XH & Ha & w0 H +ft fIpRya g5 31 g & o,
fSwirm, dieast, sridur Ifed &5 UPR & UIedshH IaTt ol 33 | s WoRi db-im i
qﬁa@fﬁ%&mﬁaﬁ?mﬁ%aﬁ?dwﬁ cfhcd SFTHR GRIYR BT gferd &l ¢ Bl
S foar gl

st Siffrd T A HT b < Y SMUfARIE HE! ¥ Gfad faam & wemwEt ft s At it
& e & STUR a9 2019 ¥ 2024 dH T RIS HIA B 3ifdH T4 4 & fog &
fraT| 59 IR g8 fovgd o< T g1 I {6 RE S I SHRT STURIAG <1 JoTTer &l
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foh T THI 81 QT UTI I Fel [ bl Hf S & R I & SR 3fod aRaaH
el fpT WA A 98 BT PTd ST 3R SURIS 81 Wl ¥ 3617 Bel [ R SRR
BTl D1 I5 URA & ANTRSD] D1 =T ST 8] dieeh UGl ! TRDR P SRBIR G UT|
QfrT AT St §RT AT Y 41 9T STIRIS S YR & ANTRG! GRT, HRA & ANTRD| B
&1 % forg 9T T § | I 219 It T ok 981 R § 1 34 ST 8§ 9 a1 & B!
YR <A BT S fovar T g1 o 28 7 el [ 370 Rt dielal da-ia! &l gt Tal, dfch
HH I HH AN 100 I BT a1 & Tgqsit &1 off Trfed o &1 WO far T g

P51 T8 Tt 7 Hel [ g AU BT H 3-SIagHe 3R 3-TH- &1 R $I | HIMHA gRI
3-SIFgHc WIHR HH R AIS 1 Carlcrol ol 7@ ol I8 oldl, 3T IR ANl gRT 3-TAT
WHR fPT T R AS 31 THIcol BT Dis Hed ol 78 oTdl| S5i- Hel [ gHA HIgH
4, 3Rz 3R T, Tt IRl & Teteo! & WER fooar g1 a1d I1d ¥ 34fdd Pt
ol & Trae ard gyt sroRTel § BRRYS S &1 sifard s9mar |1 319 o8l fob 399 3
I e W g & gad 31 ufifE ar yRa H gif

ot 3iffrd 28 A Pl & o= # ot QRIS &R 54 ufawrd 81 I Fel fb AU Bl o
3fTddharg &1 aRHIT s mar g1 argw QT iR fefored afzq Aa &1 +f wiF fear mn §1
BNSS ¥ siifea, difeal et RIS Wed St difSau! iR yzdrs H fefoea Rets
DI BT YR & Bt ol TaRT BT 718 81 gfer, SHfoH $fR 1iids oF & forg aog-gi
T o= iR safd & =g YA H & AT $1 718 ¢ | 3811 Hgl fob 39 giond of
e @ €1 % AHdl J SR & AR B 23 a7 & o 81 718 $iR 100 G & iR
fETeT A Y DI YoIsT B Nl Bl ol ¢ &f TS| T8 HaAl - Byl fob Ug 3AleNY g gan
Hife T ¥ <fadpa Tlasy & Al 4 151 91 8, W X & feiofed Red &
f$fTeTgs ax &1 yar foran Tan B

$<1T 76 Td JehIRaT FoAl 3 el b 3T <=1 H 3R1e UG SreRielt b7 Aeadh ue ReH
(CCTNS) & ATeIH ¥ 100 UfIRId Yferd WM BT 8l g & | TRTHT 14 TS 19 TG
TH3TEHR 3R IT IS TXITASl I STl & 1Y AR Iuasy H foU T g1 22 §IR
3IETAd! BT 5-PHIC JaYT I o o TT| 2 FRIS 19 AR BT ST 3-S5 & ATeqH F IJuasy
gl 1 TS 93 TG B BT SIS SeT, S-UMRITgRH & Aegd ¥ IUas gl 39 drd
BRRYE 18T 3-HRTG & T ¥ Sfi-dz Iuas 81 I5i- Hel fh 3T 16 TG 3ac
SRe B'T ﬂ? %I National Automated Fingerprint Identification System (NAFIS) 71 W
53 ARG AR & R fie Iuasy €1 3 fhRflie &R gfery W & 91y 9 fag W g

National Database of Human Trafficking Offender 1t Juais
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g IRT ST 31t SeT-3TT &, A T8 HATT AT $& vl | ARG RIT ey &l
SUINT I Jg Sl i ¥ Ja! Sl HI AT ST I HT b a9 HIH A BT 0
S 9gd I 81 ST 37R h13H dhetd B | i 9gd Wraal g 11 w3t 3 wet foh A
St &1 gREfRIAT & HRUT dS 2020 T & §H A GRS A9 JHaRTE! RTud &R af o,
S&fd T A SRS BT 2024 T AR §UI I el fob G- & SHe-3feiT Ial |
A BRRTS A AR & T1d URER R 81 b ¢ | 37T 6 T8 § 9 TRIR 3R
R forT ST | 7 fATaT 10 3R GRER &1 RIHT URaifad g | 4t ]M8 A Fel fb S &
HIS I TT Tt SN et A BRI 12y JHaRICT BT uRIR 7 811 81 g URIR B
TH-Us [ T I 39 fawg § g o1 9ad @1 gHe s &1 HE Hl| gHaricl
o faenfial 1 Rad U Saautc d Agg &I U difds 4 Sdu™ & SHasdt g1k &1
URER @I 3fdfed fawa o 9arad s T W3l A gl 39% T 81 oF & d1G 8% 9Td 36
TR fSwAT 7R fEI BIes) gaT Uiy 313¢ BihR 34 URIRI 4 aTex Mdhal 3R gAR fohfima
Sy Ried o1 Tofgd |

ot 31fid Tme A el fob 8H A1 I1dt I 31fedh Tl aTdl 8% h1gH i ol fafoie v & g 30
BIR N AW | BRRYS AR F UfRiaor dax 83 9Id 36 §oR AR (Hdd, foHd &g
TN UTgde BRRG oed | Ht 1 S0 S5 $5T [ g 10, Uisde iR WBRI
HRRTE TRy daRes] (FSL) & ad T 3y Ul IR & 6T &, o $3 FSL H oY
T &1 TIRATT R & foTT 89 Urgde dae! & off ST &R I | I5iH el f NFSU
S BRRYE, W1E Rt BRRS, T8 BRIAIG, HuRe BRRG St w8 s faurs &
M §¢ W | NFSU BT SeATMd 3esid H 5 @171 3rdt et 240 fae=h &= NFSU
T UG TR IE ¢ | 3 ardl el # 59T gfFamR # ot fowar ghm| &g 8 T3 A Fel &
3Tea SroRTfer, uRfRUfaaRr s SroRIfEY 3R SRERd & HRUN S{URTY R 9 TR Hl
i ST ST TfRT SR S| & 3R &t HAATG WRHR SR I 3BT ANIRSG g9 &
fore Ofvd & &1 va fvar w1 =nfeel I=ie Ay siamn fe e # g9R sfedl &
gAY ol g0 GRS A8y & YR IR Sis 3] AT Te! HR Ui | ST 1-2 91d o
ﬁﬂﬁ%ﬁﬂﬁﬁ%ﬂqﬁmﬁl %ﬁ?ﬂ'ﬁ'ﬁﬁ[%w Modus Operandi Bureau d-T1dT
T g, R sroRTy fgzor # wee fienft ot oiftra 2me A wel fb AR IrHA s IR A
g, ot Tmre™ RIS IRy ¢ Iohdl 81 T8 HAad 3R BRG I8y gHaRic! &
radHR GRS T & ITANT I Tt Il BT JHUH ge HR U DI SR Med
FIH B fo= T S dg1 81| H<id T8 WAl 7 8 Fel for T d g H 3wl
TERM HRA 3R f=al T & IuAnT & fore garsil &1 Regpd fovan a1 7

*k*k%k

RK/VV/PR/IPS
(Release ID: 2121619) Visitor Counter : 307



IN SAMACHAR, Online, 15.4.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

In Samachar
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fagm= gwe= 2025 9 "ot fear

https://insamachar.com/home-minister-amit-shah-addressed-the-all-india-forensic-
science-conference-2025-organised-by-nfsu-in-new-delhi-today/

Editor Posted on 14 310d 2025

F1g g T S TR A 1 T3 et § gt rrarie fawe fayfaee (NFsu) gRT
AT RIT HR AraTaies R T 2025 & H&- fAf & dR IR Gaifed foar|
T RIS B & JHTE oparaa- 3R 3fddarg § Fued ¥ Jrmaiis fage &t
YT fawd W SrEfeTd 59 IR | AP AHATUeR ST (NHRC) & Sedél <Urawfd
3 RIS, SeiHT SFRA 3R ddHexHMT, ISTIHT TNIG Td IR S1eid 3w Sfear &
3fee T HUR e, =414 8 Afed Mifdg dige 3R NFSU & Hadld 81 . TH. 3™
fgd 3 TR Afdd IR U |

YR I JaITed S HIERTG SHiaSdh $I Sl IR I YGISie ad §U b1 g A 3Hffa
e A Hgl [ JaNed 7 URd & Ifa4™ &1 3ifdd WEY ¢4 &1 S fbdnl &R fawg iR
BRI ©Tl ®I T8 Tl & §Ig WA HI Sifad U <A1 YFRY SR o1, dfp aramies
S DI TEA! B &AM B G B SR 3% T I VAU BT TR a8 38 & R
& 1Y gt ugqslt &l gHifed HR HfAUM Bt 91 Dt | T Mg A Hel fob gART Wlay™
ol U T ol &1 39H 8% ANR® & YRR, YUy 3R T &1 & P IaRIT HINlG §
3R 27 fiFl 1 e & 1Y IS forfia oiew Riew & 1 v § 3@ BRG A159
3fdd ITART YT AT @I ]|

3{fHd M A e b TerHaT R Hicl St & A § g9 =19 UuMTel! &l S dbisd (People-
Centric) 3R 331 §9H & T TURRd €1 39 919 &1 i g 9 § 6 =g 7 ot
DI TG W I e 3R = firem & I o 811 39 Arenm I R, Fam Sk w0y
YR &1 91 BART 3= g1 T8 HAl A el [ MR =g oIt &1 el S & forg
YR WRHR HRAIT 1 il (BNS), HRTT AR R&f Wfgam (BNSS) 3R HRdg e
fAFTH (BSA) & T4 H fF T TRIS HHA TR 3718 5

Fo1g g A A BT fo gAR SN W BRAYS B8 74 fouR 781 31 TR Wfgar, gyd Ifedr
3R PIfe & iR H 39T faxgd faavur firadr g1 o sifeey 3 faw fagm, faw &t
UgaH, dferl @ digh diael, Sia-91d & YR W SRIUA! &t g o fawdl W
faerRyd® fay &1 anfe= farar g

3T M8 A Hg1 I BRAS AT & R 99T R <A1 feaam 3R Suiifg &1 &R demn
IHT T8 81 I8 BT [ S & JHT & IRTY BT [T URET dad gHhl gl 3HF SORTef
qph1as, AT Td TR & S{eH1-3THT HIH! BT ITIRT FRd &, Tore S{ORTY 31§ T fed
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(Borderless) B TRT §1 Ugd $1gH foodft frat, Iow a1 39 & foplt ©Ie @ i/ & gYan T,
Al 3fdl ShTSH TSy Bl Il o | HISH 3 e, U 3R GV & Y AP Harsi
@I 1} A o7 T R IET 7| T T BRG 129 &I Hed dgd §¢ a1 ¢ | SiHd T8 A
Hel foh Hict STt oTe ToRTd & J=HAT 3 3R 3 778 Wl 4, 99 Hic Sit = 2009 H ToRTd GRS
T2 gAaRIE o1 S UreT T AT 3T 98 A%Fd BRAS A59 giHafic! dege & w4 o
g § ot dRE @1 Uge gfaRict o TS 81 351 el % a8 3% fore g &1 fawa §
% 1 3R 2020 P Tq A BRTD AR JHARIE BT RITAT §s, 39 dad HIGl Sit
YA 3R 98 o1 b g 1Al 3|

D1g T8 HAl 4 Del fob Hidt St & faor A ¢=1 & fohfomra fSifed Red & ufke=y &1 ggad
&1 S (BT 51 ITIH Fel [ T TaRAT T15 75 ¢ 1 o W SRIU &, Iqd 1Y 3™
T 8 3R S BRare §, 3ud Wy faepa ft s 7Y 811 3% for wRRe wRy &l
fopfirer ey R 1 fewam o= St B 1 3ifird g 3 el i BRIy gy gfaRich
F9H & A 2009 3R 2020 H &1 T8 Ugd I gH 7 had UM A-UiaR Iuds g1, dfch
3 & H SIHYM b IR Y Gelll | I HgT fob BRRID A5d FHaRicT Sfee Hal d
RIS MHa B & e fAyT-a GRM & =0 § A 3113 g1 1Y &1, ¥ & GRS
AT P 3MYFIb dh-1p TRAT A & Ha P w0 7 i fawld g8 21 gfaifd # f&=h,
@, fuest, srauT™ Ifed &% UPR & UTushH AT off 38 ¢ | Fs oM a1 Ht
qﬁaﬁﬁ%mﬁﬁvﬁﬁﬁ%&ﬁ?wdﬂ cAfhcy TR GRIHR P Gferd Bl g Pl
& forar gl

3IfAra 28 A Fel i T o1 Mufafe S ¥ gfad fiam & gurws R Aidh ot &
S & SR T8 2019 ¥ 2024 T T RIS B! b1 HfdH T S & g HH fasa|
3T SRM g8 fawqd 991 o Udl Ial fob A S S AR STURINS =1 YoTeRt & fa
THIH B 36T UTI 3511 Hel [ frdt 1 S & 3R 909 & SR 3ferd gRkadH =gt [
ST 98 B B aTel SR YRS 81 Sd1 5| 3814 Hel [ TR TORIEIS BT Bl
IR YR & ARTNG! DI <R ST ol Sich 3N &I WBR BT SRBIR IGAT 7| Tl
e Sft gRT g 78 A T STORIfEE HMHA URA & ARTRS! §RT, YR & ANTRSD! o &
& foE §Y 7Y §1 T8 219 Ot &1 Ty g1 Neid 81 379 S # 9t a1 & S
3MYR 3 T o1 a1 a1 ]| 1fid 218 A Fel & 370 Rt Aisger das-ia! o1 &) 7, safes
HH Y HH ATTH 100 T Bt a1 & Ugqaf HI off THIiRd T &1 va far T g

H=1 T8 Tt 7 el {6 g AU ST H 3-Siagie 3R 3-9HF &1 R $i 8| HIHA gRI
3-SIFgHe WIHR B R AIS 1t Carlcrol Bl 7@ ol I8 oldl, 34T IR AN gRT 3-THT
WIPR fHT 1 R AIg 3T ool &l DS Hed ol X8 oidl| 351+ Hel b ga pIsH
I, 3Rz 3R Trad, Tt IRl & Tetao! & WeR foear g1 a1d ard ¥ 31fdw Bt
ISl & UIY ara JH ruRTel A RIS Sird &) ifHard s9 a1 g1 3814 Fel fob 39 3
I e¥I H g & qad 31 g a) yRa H gift
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31 =g A Fet fob o= H onft SR &R 54 Ufi=Td 81 361 ®al fob T BT | SMddbalg
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Muslims Face Police Brutality in India, System Protects Criminals: New Report
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By: Mohammad bin Ismail | Date: April 14, 2025

The Common Cause and Lokniti-CSDS report reveals how Muslims are unfairly targeted,
tortured, and killed in custody, with no police accountability

NEW DELHI - In India, a country that prides itself on being the world’s largest democracy,
the lives of its Muslim minority have come under increasing scrutiny—often to their
detriment. A new, unsettling report has highlighted the disturbing police brutality faced by
Muslims, exposing how deeply ingrained prejudice within law enforcement leads to unjust
torture, custodial deaths, and widespread discrimination.

Released by Common Cause and Lokniti-CSDS, the “Status of Policing in India Report
2025” (SPIR 2025) unveils a troubling reality: police violence has become systemic, with
Muslims and other marginalised communities bearing the brunt of this state-sponsored
aggression.

The findings of the SPIR 2025 report are shocking. It confirms what many have long
suspected: Muslims in India are disproportionately targeted by law enforcement,
subjected to violence, and often denied justice. The report states that violence against
Muslims is not isolated but a recurring problem, particularly in states like Uttar Pradesh
and Gujarat, where right-wing ideologies associated with the ruling Bharatiya Janata
Party (BJP) and Hindutva forces dominate. Muslims, along with Dalits and other
marginalised communities, are frequently labelled as criminals based on their identities
rather than any actual wrongdoing.

The report explains that these acts of violence range from physical abuse to more severe
incidents, including custodial killings. Shockingly, between 2011 and 2022, the National
Crime Records Bureau (NCRB) recorded 1,107 custodial deaths in India, yet not a single
police officer has faced punishment for any of these deaths.

Police violence against Muslims is not a new phenomenon. According to the report, it has
become a deeply embedded part of the country’s policing system. Whether dealing with
minor allegations like theft or curfew violations, Muslims are often subjected to
unwarranted police aggression. They face beatings, humiliation, and abuse, sometimes
even during routine interrogations. Additionally, access to legal counsel is often denied to
Muslim detainees, with many suffering in silence, unable to seek justice.

The report also highlights specific cases illustrating the brutality of the police. One such
incident involved Faisal, a young Muslim man who police officers beat during the COVID-
19 lockdown in Uttar Pradesh’s city of Unnao for simply stepping out to sell vegetables.
His “crime” was his Muslim identity, which made him a target in a climate of rising
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Islamophobia. These incidents are not isolated; they reflect a much larger pattern of
systemic violence that permeates the Indian policing system.

Perhaps the most alarming aspect of the SPIR 2025 report is the revelation of the deeply
ingrained prejudices held by police officers. When asked which communities were most
likely to commit crimes, a majority of Hindu police officers responded that Muslims and
Christians were naturally inclined to criminal behaviour. This unfounded belief, rooted in
centuries of communal bias, fuels much of the violence Muslims face at the hands of law
enforcement.

These prejudices are not limited to a few rogue officers; they are widespread throughout
the police force, especially in BJP-ruled states. In Gujarat, for instance, two-thirds of
police officers hold the belief that Dalits are naturally criminals, while 55% of Hindu officers
have the same belief about Muslims. These discriminatory views are troubling and play a
significant role in justifying illegal actions, such as arbitrary arrests and custodial abuse.

What makes this situation even more disturbing is the near-total impunity enjoyed by
police officers who commit these atrocities. Despite the horrifying statistics—1,107
custodial deaths between 2011 and 2022—not a single officer has been convicted for
involvement in these deaths. This lack of accountability sends a chilling message to the
police: they can kill, torture, and abuse minorities without fear of legal consequences.

The SPIR 2025 report emphasises that this is not a failure of the system but a deliberate
attempt to shield law enforcement officers from accountability. The report reveals that
even when human rights violations are reported to the National Human Rights
Commission (NHRC), they often go unaddressed. For example, in 2023, the NHRC
documented 151 custodial deaths, but no police officers faced any action.

In many cases, the violence inflicted on Muslims by police is deliberately covered up.
Doctors are often pressured not to include evidence of police brutality in their medical
reports, enabling officers to avoid scrutiny. The lack of independent investigations and
transparency further fuels the abuse of power.

Moreover, the failure to adhere to basic legal procedures—such as ensuring arrested
individuals are produced before a magistrate within 24 hours—is rampant. According to
the report, only 56% of officers comply with this requirement, and in states like Karnataka,
the situation is even worse. These breaches of the law highlight the systemic nature of
the violence and an utter disregard for human rights.

The SPIR 2025 report also underscores the role political ideologies play in shaping police
behaviour. Many officers believe they are performing a “national service” by targeting
Muslims, with politicians rewarding them for their misdeeds! This dangerous mindset is
especially prevalent in BJP-ruled states, where laws like the anti-cow slaughter legislation
have been used to justify violence against Muslims. In Gujarat, 51% of police officers
admitted to supporting mob violence in cases involving alleged cow slaughter, often
targeting Muslims.
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The report makes it clear that these ideologies have transformed policing from a
profession meant to uphold the law into a tool for advancing political and religious
agendas. The rise of Hindu nationalism has not only fuelled violence against Muslims but
has also normalised the idea that such violence is acceptable—even necessary—for the
“greater good” of the nation.

One key finding of the report is the absence of a specific law to criminalise torture in India.
Although India signed the UN Convention against Torture in 1997, no separate anti-
torture legislation has been enacted. This legal loophole serves to protect those who
engage in custodial violence, allowing them to act with impunity. Without a law specifically
addressing torture, it is nearly impossible to hold police officers accountable for their
actions.

The report also highlights the failure of the judicial system to hold officers accountable.
Despite the existence of laws meant to protect individuals from torture and violence, they
are rarely enforced when it comes to police officers. The lack of political will to implement
police reforms further exacerbates the situation, ensuring that police brutality remains
unchecked.

While the SPIR 2025 report identifies these flaws, it also offers several recommendations
for much-needed reforms. These include the introduction of a separate anti-torture law,
independent investigations into custodial deaths, and mandatory human rights training
for police officers. Most importantly, the report calls for an end to the targeting of specific
communities, particularly Muslims, during policing activities.

The authors of the report also emphasise the need to address the deep-rooted biases
within the police force. Mohd Aasif, one of the researchers involved in the study, spoke
exclusively to Clarion India about the immense challenges faced during the research
process. “It was a challenging and tiring task,” Aasif admitted, “but it has yielded some
very important and startling revelations that can serve as an important document for
human rights and policy-making institutions.”

“Most police officers already have a preconceived notion that Muslims are naturally prone
to crimes,” Aasif pointed to the findings of the report. “This attitude needs to be reformed,
and it can only be changed through a serious commitment to human rights, education,
and reform at all levels of law enforcement.”

This deeply ingrained mindset is not just an isolated problem but a systemic issue
requiring urgent attention, Aasif concluded. “The findings of this report underscore the
urgent need for comprehensive police reforms. and the established independent bodies
need to investigate custodial deaths and violence with more rigour. Without a change in
attitudes and legal accountability, the situation will only worsen.”

The Status of Policing in India Report 2025 paints a bleak picture of police brutality and
systemic violence in India, particularly against Muslims. Despite constitutional promises
of equality and justice, Muslims continue to face discrimination, torture, and death at the
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hands of law enforcement. The failure to hold officers accountable, coupled with the
deeply ingrained prejudice within the police force, leaves little hope for justice.

However, the report also provides a glimmer of hope. By exposing these atrocities and
calling for urgent reforms, it serves as a rallying cry for policymakers, human rights
organisations, and civil society to demand change. The fight for justice and accountability
is far from over, but reports like SPIR 2025 are an essential first step in ensuring that
India’s Muslim community receives the respect, justice, and equality they deserve.
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